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(¢) the action proposed to be taken by the
Governmant for speedy disposal of the cases?

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTA) : (a) Border Security Force (BSF)
\nas reported that no incident of clashes and theft
between BSF and rural persons occurred at indo-
Pak Border during the last three years;

(b} and (c). Do not arise.
[English]
Royalty Rates of Minerals

147. SHRIMAT! VASUNDHARA RAJE : Will the
Minister of MINES be pleased to state :

(a) the details of minerals available in the
country, State-wise;

(b) whether many State Governments have
demanded to revise the royalty rate of minerals;

(c) it so, the names of such States; and
(d) the steps taken by the Government thereon?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF TOURISM (SHRI SRIKANTA
JENA) . (a) The information is being collected and
will be laid on the Table of the House.

(b) 10 (d). As per Section 9 (3) of the Mines and
Minerals, (Regulation and Development) Act, 1857,
royalty cannot be enhanced in respect of any mineral
more than once during any period of three years.
The last revision in respect of major minerals (non-
fuel) was effected on 17.2 92 The Central Govi.
constituted a Study Group tor revision of royality or
major minerals {(non-fuel) in January, 1895. The Study
Group after due deliberasions, has since submitted
its recommendations to the Central Government.

Yamuna Action Plan

148. SHR!I JAGMOHAN : Will the Minister of
ENVIRONMENT OF FORESTS be pleased 1o state :

(a) the progress made so far under the Yamuna
Action Plan:

(b} whether the work on Yamuna Action Plan in
proceeding at a very slow pace;

{c) it so, the reasons therefor, and

(d) the concrete measures being taken to
activise the implementing agencies and the time span
tor complaetion of major segments of the work under
the action plan?

. THE MINISTER OF STATE OF THE MINISTRY OF

ENVIRONMENT AND FORESTS (CAPT. JAI
NARAYAN PRASAD NISHAD) : (a) A total of 68
schemes of pollution abatement, which include some
of the major schemes of interception and Diversion
and Sewage Treatment, have been sanctioned so far
under the Yamuna Action Plan. These works are in
different stages of completion An amount of Rs.
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32.61 crore has been released till date to the
concernad State Governments towards the 50%
share of the Central Government for expenditure on
the Yamuna Action Plan.

(b) and (c). The progress of the Yamuna Action
Plan at present is satistactory. Howaver, there were
some delays during the initial period of the action
plan. These were mainly on account of the selection
of appropriate technotogies for sewage treatment with
a view to making the programme sustainable.

(d) The progress of work is monitored reguiarly
at different levels in the State as well as the Central
Governments to minimise slippages. In addition. a
team of consuitants also monitors the progress of all
works on a regular basis. The action plan 1s
scheduled to be completed by March, 1999

Pooyamkutty Hydro-Electric Project

149, SHRI MULLAPALLY RAMCHANDRAN -
Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state :

(a) whether the Pooyamkutty Hydro-Electric
Project in Kerala is pending with the Governmaent for
want of the environment and forests clearance:

(b) since when this project has been referred for
clearance; and

(¢) the decision being taken by the Government
in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT. JAI
NARAYAN PRASAD NISHAD) : (a) No, Sir.

(b) and (c) Pooyamkutty Hydro-Electric Project
In Kerala was accorded environment Clearance in
June, 1985 suggesting saleguard and mitigative
measures for protection of the environmant Proposal
for diversion of 3001 8 ha. of fores! land under the
Forest (Conservation) Act, 1980 was received in 1987
from State Government and was rejected on merit in
January 1991 due to its likely adverse ecological
impacts. Subsequently on the request o! the Stale
Government, the proposal was again received in the
Ministry and rejected in June, 19686.

[Translation]
Assistance to Farmers

150. SHR!I RAM KRIPAL YADAV Wiil the
Minister AGRICULTURE be pleased to state .

(a) the details ot vanous schemes impiemented
by the Ministry of Agriculture under which
concessions and assistance is being made available
to the farmars;

(b) the value of such concessions and assistance
made available to them during the last three years,
State-wise;

(c) whether the Government propose to increase
the quantum of such concessions and assistance and
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(d) if so, the details thereof?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) and
(b). nformation is being collected and will be placed
on the Table of the House.

(¢) and (d). The schemes to be implemented
during the Ninth Five Year Plan have stili not been
finalized.

[English]
Recommendations of NHRC

151. SHRI KODIKKUNNIL SURESH : Will the
Ministes of HOME AFFAIRS be pleased to state .

(a) whether the National Human Rights
Commission (NHRC) has wurged the Union
Government to take urgent action on separating the
investigative Wing of Police from that of faw and
order and insulating it from political, executive and
other interferences;

(b) it so, the details thereot and the response of
the Government thereato,

{c) whether the NHRC has also recommended
for initiating necessary action on the setting up of
autonomous State Security Commission and Statutory
tenure tor Chief of State Police; and

(d) it so. the details thereot?

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTA) : (a) to (d). National Police
Commission in its second report has interalia
recommended separation of investigative wing of
Police from that of law and order as also
recommended setting up of autonomous State
Security Commission etc These recommaendations
have been forwarded to the State Governments for
taking necessary follow-up action at their end as
“Police” 1s a subject matter within the jurisdiction of
the State. The National Human Rights Commission
has been interacting with the Government on the
modatities of implementing the above and other
measures to ensure greater accountabiiity in policing.

[Translation]
Soyabean

1582. DR. LAXMI NARAYAN PANDEY : Will the
Minister of AGRICULTURE be pieased 1o state °

(a) the annual requirement of Soyabean in the
Soya Industries in different parts of the country,

(b) the estimated annual production thereof in
the country,

(c) whether Soyabean is being imported to mee!
the requitement; and
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(d) if so, the measures being taken/proposed to -
be taken by the Government to boost the production
of Soyabean so as to stop Its import?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) The
State-wise Soyabean processing installed capacity
per annum in the country is as under :

State Capacity per
annum (in tonnes)

1. Andhra Pradesh 7.58.000
2. Gujarat 10,71,000
3. Haryana 90,000
4. Karnataka 1,563,000
5. Maharashtra 21,87,000
6. Madhya Pradesh 88,63,500
7. Punjab 2,10,000
8. Rajasthan 5,25,000
9. Tamil Nadu 90,000
10. Uttar Pradesh 3,87,000

Total 1,43.35500

(b) The estimated production of Soyabean in the
country during 198985-96 is 49.9 lakh tonnes.

(c) Large scale imparts of Soyabean have not
been made during 1995-96.

(d) To increase the production of Soyabean, a
Centrally Sponsored Oilseeds Production
Programme is in operation in all the major and
potential Soyabean growing States in the country.
Under the programmae, assistance is provided for
production and distribution of seeds, distribution of
minikits, Rhyzobium culture, Gypsum Pyrites,
improved farm implements etc. In addition, frontline
and general demonstations are conducted on
farmer's fields to transfer the production technology

Grants to Voluntary Organisations

153. SHR! LALIT ORAON : Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) the name of the soclal and voluntary
organisations to which grants have been provided
by the Government for plantation, atforestation and
wildlife protection etc. from January, 1 1893 to June,
30, 1996, State-wise;

{b) whether the Government propose to conduct
an on-the sopt inspection of the working of these
organisations in order to carry out the review thereof;

(c) it so, the details thereof; and



